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GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

The Tripura Municipal

(Assessment and Collection of Property Tax) Rules, 2016.
(As Amended Upto 1% Amendment Rules, dated 26.08.2020)






GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

25

No.F.14(2)-UDDIDUDIZ013) 851/0-81Y4  Dated, Agartala, The Jan | 2016

NOTIFICATION

WHEREAS, it is expedient and necessary o impose an allernative
assesament mechanism and to provide {or detailed procedure for

eollaction of tax for the municipalities;

AND WHEREAS, for the purpose aforesaid and for other purposes
connected therein and incidental thereto, i is fell necessary by the Slate
Government to replace the existing Tripura Municipal (Assessment and
Coliection of Property Tax) Rules, 2004;

THEREFORE, the Siate Government in exercise of the powers
conferred by Section 213 read with Section 196 of the Tripurs Municipal
Act, 1884 (Tripura Act No. 7 of 1884), hereby makes the following rules
for assessment and collection of properly tax in all Municipsi
Corporations, Municipal Councils, and Nagar Panchayats constituied in
the State of Tripure under Section 10 of the Tripura Municipal Act, 1984 -

1. SBhort Title and Commencement ;

(1) Thase Rules may be called the Tripure Municipal
{Assessment and Collection of Property Tax} Rules, 20186

{2y  These Ruies shall comsa into force with effect from {he date of

- their publicalion in the official gazetle., The implementation of

the Rules for the purpose of computalion of groperty {ax may

be from g dale to be seperalely notified by the Siate
Government.

-
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2. Definitions

{1] “Act” means the Tripure Municipal Act, 1884,

(2) “Aesesses’ means any person or legal entity by whom tax or
any other sum i3 payable under Sections 193 {o 188 the Agd
read with these Rules,

{3) *Assessment” means assessment of Annual Property Vaslue
APV of any building, apartment or vacant land, located within
the municipal limit and the tax payable thereon under thess
Rules.

{4y  “Assessing Officer”, means any officer of the Municipal
Corporation,  Municipe! Council or the Nagar Panshayal
authorized by the Commissioner, the Chisf Executive officer or
the Execulive officer respectively 1o exercise any of the powers
and funciions for the purpose of assessment or collection of
proparty tax under these Rules,

{5y ‘The Commissioner’, 'the Chief Execufive Officer and ‘“the
Execulive Officer” mean the officers of the Municipal
Corporation, Municipal Ceuncll or the Nagar Panchayat
respectively appointed as the Principal Administrative Officer
of the &%emicé;:;ality under gection 75 of the Act,

{B) ‘Plinth Arga” means the floor area up to the outer portion of the
foundation on which the super struciure has been erected. For
mulii-storied buildings or buildings with basement, the ‘plinth
area’ includes the plinth arez of all cellars Le. ground floor and
all other fioors below or above the ground floor of the building.

{7y “Property” means immovable property like land, building or
apariment in the holding.

18] “Tax” means the property iax pavable by the ownsr or the
oocupier undar the Act read with the Ruls,

{93 Waords angd expressions used heTein bul not defined In these
Rules shall haveths same meaning as defined in the Act.
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(1}

(b}

{4)

Unit of assessment

Every building or vacant land shall be assessed as & single
unit. Where portions of land and building are separately ownsd
and capable of iIndependent enjoyment such separale portions
may be assessed separalely apportioning common  areas

among the owners in proportion (o their share,

Whare, such portions are not capable of independant
enfoyment, the property shall be taxed as a single unit, But,
the sssessing officer may apportion the tax among the co-

OWnRars

incidence of property tax

The property tax shall be pavadbie by the owner of the property.
In caze of properties constituting single unit of sssessment but
owned by more than one owner the co-owners shall be jointly

and severally responsible for payment of the property tax.

Where any tand or puilding being the property of the State oy
Central Government of the Local Body has been deliverad
under any agresment or Hoensing arrangement, the property
tax shall be levied on the transferse or licensee a5 the case

may be.

Where the land has been lel 10 a tenant and the tenant builds
upon such land, the property tax on the butlding erectsd on
such land shall be payable by the tenant.

Where a land or building is under fliegal ocoupation the illegal
oscupler shali be liable o pay tax from the date of cocupation
io ihe date of eviction.

Where any building is constructed unlawfully the property iax
on such property shall be payabie by the owner of such
ilegally constructed property from the date of completion or
oecunation whicl:z;vex' is eariier Hill the date of demaolition of

that buniding.
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Computation of Annuzl Property Value

{ Annual Property Value (APV) maans the annual property value
ot the property arrived at by the unit ares method (UAMY and
shall be determined by anplyving the fellowing formula:

APV = Plnath Area x Unit Ares Value x Age factor x
Structure Faclor x Dcoupancy Factor x Usage factor,

in the above formula,

(i The "Structure Tacior refers 1o the naure of construction le
whather the structure 1$ pucca. semi- pucca of kulcha.

(i) Age Facior refers 1o the age of the properly since completion
of construction.

gy Coeoupancy facter refers 1o whather a2 property is self oooupled
of rentaed.

(v} ‘Usege factor refers 1o whether the property is residential or
commercial”

(23 The Unit Areg Value (UAY) for each ares and the values for
Age factor, Structure factor, Ooccupancy factor ang Usage
fector shall bg &8 assigned by the Municipal Valustion
Commities ar the Tripurs State Property Tax Board, asg the
case may be, under Ruls §,

B. Constitution of Municipal Valuation Commitiee

{11 The Stale Government shall 25 soon as may be afler coming
imo force of these Hules constitute by nolification in the official
Gazette a Municipal Valyalion Committes specific to esach
Muracipality.

{27 The Municgipal Valuation Committee shall consist of

{a} & cheirperson, and
(] Members-notiess than 2 and not mere than 6
{3y The slifications for the Chairpersen or members, their

qu
salaries gnd allowances or othar conditions of service shell be

as the Governrment by notificetion determine. The paymenis of
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2}50(/#] b3 such sataries, allowances etc. shall be from the Municipal

&%?}’4 Funds.

{4y The functions of the Municipal Valuation Commitiee shall be:

{a) To make recommendations to the Municipality regarding
zoning of the properties, the unit area values in different
zonefwards and the weighlis 1o be attached ito other
faciors for determination of the Annusl Property Value,

(o) To consider objections against the values recommended
under clause 4 {g) above and make resommendations

thereon;

(c) To review ‘Unit Area Veluss’ periodically as desired by the
Municipality so, however, that such a review of the Unit
Area Values must be underfaken at least once every five
vears, and

{d} Tw perform such other functions as the Govermnment may
require,

{57  Not withsianding anything centained in the previous sub-Rules
the Siate Government may assign the powers and functions of
the Valuation Commiltee in any Municipality, under sub-Rule
{4y above, to the Tripura Steie Property Tax Board.

7. Zoning for property tax

{1y  The Municipal Valuation Commiltee shall fix the zones In the
area under the municipality esrea giter taking into acscount
locations with similar values or usage of properties, proximity
to principal roads, main roads and other roads or any other
criteria as may be considered necessary, including availability

of foliowing facilities, amenilies, or features:
L I

(&) Civil amenilies tike water sup;ﬁy street lighting, roads and

drains;
,‘“
i) Market and shopping centers;

{c) Egducaticnal institutions;
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Banks, Posial Service, Public Offices:
Medical inshitutions;

Factories and industiries;

sotification of Zoning, Unit Area Values and Welights

for other factors

The Munisipally shall on the basis of the recommendations of
the Municipat Valuation Committes or the Tripura Siele
Property Tax Board, as the case may be lake 2 decision
regarding the zoning of properties and fixabion of unit aras
values as aiso the weighls (o be aflached to each factor for the
determination of the Annuzal Property Value. The intsntion of
the Municipaily shall be annopunced through public notice
inviting objections to the proposed changes within specified

period of not less than 30 days.

All representations recesived by ithe Municipality shall be
referred fo Municips! Valustion Committee or the Tripura State
Praperly Tax Hoard, a5 the case may be for ils decision, The
decision of the Municipal Valuation Commiites or the Tripura,
State Property Tax Board, as the case may be shali be binding

on the Municipalily and the assessees.

Altotment of Unigue ldentification Number (UIN)

The Municipaiily shall allol 8 Unigue ldentification Number to
each property, whether Hable to property tax or not, within iis
area of jurisdiction and communicate the same {o the ownsrs,
Assesse shall guote the UIN in a2i returns, chailans or

porrespondence of any nature pertaining to the property,

Hardship and Anomaly Commities

The Municipaiily shall on coming into force of these Rulas,

constitule a Hardship and Anomaly Commitige for considering
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1.

nardshios or anomahes n respect of the property tax imposed

under these Rules.

The Committee shal! consist of two members of the
Municipaily nominated by the Chalbrperson-in-Gouncil (CPC)
and the principal administrative officer of the Municipality shall

i
be the Member Secretary
The tenure of the Commitize shall bs a3 considered

appropriate by the Charoerson-in-Councll (TPC) but shall not

SRORED Ong

Ve ar.

Tre Commitiee shsll decide the procedure for Hs own
functioning and shall give s decisions on the paiftions within
80 days of thelr receipt. The decisions of the Committee shall

be bindinrg on the Municipality and the assessees.

Not withstanding anyihing coptained in the previcus sub-
Rules, the State Governmen! may assigh lhe powers and
fungitons of the Hardship and Anomaly Commifiee, under sub-

Rules (1) and (4} above, 10 the Tripuwra Slate Property Tax

3

Boar
Notics of transfer of title

In the svent of iransfer of property, the transferor and ihe

transisree are required to inform the concerred 255988ing

e shaldl be tresied as

consideration hze bDeen paid by the
fransferes and the possession of property is transferrad to him.
in the evenl of failuce fo send the intimation of the wansfer
within 15 days, {hz transferar shall remain tiable to payment of
ine property {ax 48 the intimeation is received by the assessing
officer.
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12,

13,

B, o TieroT Ve case shall nol
b3 \ LoImnETEISS O Fg fthe property lax

s the avep! of death of the ocwner his fegsal heirs shall inform
the concernad assessing officer aboutl 1the death of the ocwne

farm within

i
)
s
5
&
L
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g
or
‘)

and apply for muiation of prope

aix months of the death of the owner.

Charge of Tax

Every Froperty shall be subject (o 2 property iax under these

Rules for ezch financial vear peginning with the financial vear
P

H be leviad on the Annual Property Value

ermined under Hule 5, al the rate of tav

friancial vear and announsg n the budosl

sunicipalily in ihe preceding year

The tax levied under (2% shall remain within the foliowing 1imis:

=) Tax on land and budding shall not be less than 1% o
mora than (0% of the APV
(0 Tax for strest henting shall not be {ess than 1 ¢ more

then 3% of the ARV,

Vacant Land Tax

¢

in case of land not used exclusively for agriculturel purposes
and not pocupled by ar adigcent fo or appurtenant o 3
bButlding, noiwilthstanding anyihing Cmta'rf\:ﬂ in Rule & ihe

APV will be calo
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Where the vacant land appurtenant to & building is in excess of
75 pargent of the of the iota! area, Le, where the plinth area on

cround Hoor ds tess than 25 nercent of tha of the |

o
=
[
-

£
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area. the vacant end in gxcess of threg Sz zuch area on fhe

ground floor shall be Irested a&s vaczan land end laxed

separaiely for property 1@y under this Ruis

1
4t

tax on the buiding.
For example where the land ares is 500 souare Melers and
the plinth area on the grovnd foor is only 80 square Melers the

vanan! land (420 square Meters) in excess of 3 Himes the plinih

ares wn ground foor (240 sguare Melers) ie. 180 sguare
Seters shall be taxed g5 vacant land under Hhis Rule

For the purposes of sub-rules (1) and {2} above, the Unil Area
Value of vacant lang shall he {aken at one fourth of the Unit

Aroa Value for that ares

Assessmant Procedurs

Self-Assessmeanit

£33
oot

Every assessse Hable 1o pay oroperty tax, undsr Rule 4 {for any
fingncial year shall, before 30 Jung of thel yvear, Tile o properly

tax return giving APY of the properly in acoordance with Rule &
T end ihe iax paveble therson at the rates announced for that

vest in the budgel, as required under Rule 12,

The return shall be fied in the prescribed form, and verified in

the prescribed manner, The tax reguired 10 be paid by 30 June,
in pocordance with the option exercised In such return, read
with Ruie 18, shall alse be paid on the prescribed Challan, by

thatl date. The return shall be trepied =as defeclive and,
therefore, invalid m case the due tax is not paid by 30 June or
the return 18 not venfisd in the prescribed manner. Further

action shall be tekan in such casaes under Rule 16,

A return may also be filed any time after 30 June and before 21

March on preseribed form and verified in the prescribed
manner provided the tgx dus under Rule 18 {2} is paid within 3
days of filing of the return or 31 WMarch, whichever iz earligr
The return shall be trested as defective and, therefors, invald

inn cass the due tax i not paid within 3 davs of filing of the
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seiorcoor 31 March, whichever s sarlier o me cot o
Sered n Ahe prescrhed manner Farther agtior sos JE e o

o sush cases undar Hule 16

Ary celurn filed under clavses (1) or {3 above may be "¢, 32

at any Hime whhin the financial year,
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Whare the revised relurn s for lowsesr tax the excess paid i any
may be adjusted agsinst the fulure te8x dus during the same

finzncial year or the {ax pavabie fof the next financis! yvear.

Serutiny of Refurns

The assessing officer may pick up 2ny return Tor verification of

deiatls as disglosed basad on specific inTormsation or elherwise

as may be diected by the Commissioner or the Chisf

Exscunive (Hiicer or the Executive Officer of the Municipality,

as the gase may be.

tioe 1o

T
indicating the basie for the proposed incregse and atiowing the

assesses an opportunity of being heard.

The scruiiny assessment order shail be in wriling and shall be
served on the assesses along with a challan, on prescoribed

form, for the paymeni of {ax as determined.

No assessment under this Rule shall be made afler the end of

the financial year following the financial year to which i

[For the financial year 2012-13, therefore, no sssessment under
Rule 1% shall be made after March 31, 20141
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Frovided that where a {axpayer an receipt of nelice under olause (2
agraes with the proposed increase in the APY and the tax and agress

not to contest the assessment the nolice issusd undesr clause (2)

uring the financial year ihe

ssessmant procesdings after

&
giving notice 1o the assesses 10 fHe & return within 30 days

(21 The assessment shall be finslized after conducting such
anguiries as may be pecsssary and after issuing a notice to the
assessee ndicating the basis for the propossd APV znd the {ax

and allowing the assessee an opportunidy of being heard.
{3¥  The assessment order shall e in wriling and shall be served

on the assessee along with 2 challen. on prescribed form, for

po determined

=
{1

the payment of ia

{4) The asssessment shall be made ex-parte whare the assezges
faits to file the refurn in responss to the nofice under sub-Ruls
(1} above or afler filing the return, falle 1o cooperate in

enguiries  relevant to  complstion of  ihe  assessment

procesdings.

n

The assegsment under this Hule shall be made anylime within

£

a period of four yvears from the end of the relevant financial

vear,
IFar the Hnancial vear 2012-13, therefore, the zssessment under
Rule 18 shall be made on or before March 31, 20171
Provided that where s {g2xpaver on receipt of notice under clause (2)
agrees with the proposed AFY and the tax and agress notl {o contest
the assessment, the notice ssued dnder clause (2) mav be realed as

the assessment order under clause {3).
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18.

.

(2

Fower of the assessing officer to enter the prem

necessary e assessing officer or any other 270 2

by Rim may eniar sny

ares and verlfication of the ideniily o

ooounier of the propedty.

Frovided thal s nolice of hig intention shall be gent 1o the

cooupier of the property wino snzil allow the necessary facility,

The nowear vestad under thig rule shall not e eversised belfore

g am or g8fler § pm. unisss desired by the oocupler of ths
P

i the event of the fzllure of the oocupier of the property 1o
comply with the notice under (1) gbove the assezsing officer
may levy 2 pensily of up to Rg 2 000 for each defeult on the

oecupier,

Due dates for Payment of Property Tax

The payment of proparty tax determined on the basis of the

returns fited on or before June 24, afler approprigie rebats

June 30 of the finencial year where the option is for full

one-tUime payment, of

Half on Jung 20 and half on December 31, of the financial
year, where the opltion is for pavment in two equal hail

yearly instaliments; and

One fourth gach on June 30, September 30, December 319,
and March 15 of the financial vear, where the option is for

payment In four squal quarierly ins{aliments,

in cases of returns fited after June 30 and before March 31 of
ke financial year, the due dates would be desemed as i
cguarierly payment oplion had beean cxerciged. Ths fax 10 e
pait glong with filing of the return would thus be the tax due for

ail the guarters prior to the date of filing of the return.
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9.

Mo rebate shsll be aliowed on paymenis made besed on iho

returns filed between Julv 1 and March 371 of the financial vear,

I ail other cases where property tax is demanded under Rules
18 or 48, the penaity Is charged under Rule 21, or additionsal
tax is demanded under Rule 22, 23 or 24, the pavment of tax

or penalty shall be dus within 30 days of service of the orde

Hebata

sate of 10% of the properly tax payable under the Rules
shalt be allowed on all one-time full paymends made, on the

bhasis of the refurns filed under Rule 14 on or before June 30

[}

+
]
M
=
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o
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8]

& rebate of 2% of the property tax payable under the Rules

2L

shall be sliowed on payments mads on halfl-yaarly basis, base
on the option indicated in the returns filed under Rule 14

i

before June 30 of the financial vear.
y

Mo rebate shall be allowed on pavments of properly tex in

5t

QJ»ziIfj fv installments or paymenis made hased on refurns filed
rJune 30,

Interesi payable by the Assessee

interest @@ 10% p.a shatl be pavabig, {rom the due dale in
accordence with the Rule 18, o the date of actual payment. on
a1 sums dus under thess Rules

Whaere the return is ThHed after June 30 the interest shall he
charged as # the payments were io De made on guarierly
basis, without any rebale under Rule 18,

Where as 2 result of rectification under Rule 22 or appeal
under Rule 23 or 8 review under Rule 24 or revision undsr
Rule 25 the iax assessed under Rule 15 or Rule 16 is

modified, the interast shall be meodifiad proportionately.



B3
e
11
o
=
i
g

St

e

The zssessing officer may levy a pensity of 10% of the

;:us“a:u:oer‘zy fax, and nterest i any, notl pald within the financia

(23 Wihare o scrufiny sssessment 18 made under Rule 15 and the

§

tax lovied exceeds the tax pad under self-asssssment by mor

&

than 20 percent thereo!, penally may be levied &t the rate of 10
peroant of the additionat igx charged,
(33 Where a soruliny asssssment 18 made under Rule 16§ penally

may be levied sl the rate of 10 percent of the tax charged.

{4} Tre penally order under (2) and (3) zbove shall be passed

within 60 dave of the daie of zssessmen! under Rule 18 or
Rule 18

rectifination under Rule 22 or appeal

view under Ruie 24 or revision gnder

cnead under Rule 15 or Rule 18 is

e mocdizd proportionalely,

Frovided ihst an order lewwing senally
giving the ossessee an opportunily of being heard and only where the
assessing officer 18 of the view thal the defauit for which penally is

proposed was committed withiout any ressonable causs,

Frovided Further that no order sheil be passed under this Fule whers

tne penally leviable i3 Fs. 100 or lesg,

22. Rectification

{1y The assessing gificer may rectify any arthmetical or other

mistake apparant from the Information in the return filed under

Rule 14 or the orders passed under Rules 18 or 18 on his own

end modify the APV and the property tax pavable accordingly.

{2} The ssssssee may 220 file an application before the assessing
officer for rectification of any mistiake apparent from record in
the return filed under Rule 14 or in orders under Rule 15 or
Ruie 18 or penalty levied undsr Ruile 21.
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23.

o,
i
—

‘;‘W’J

for rectification undsr (2. abovs,
3 wtinize the record and shail pass
& written order on sush appiication within 80 days of the receipt

of the zpplicalion.

Mo order

the i8x shall be passed uynder this Rule
without giving the sssesses an opportunity to sxplain his case.
No ordor shall be pessed under this Rule after 180 davs from
the dete of filing of the return under Rule 14 by the assesses
or after 180 days of the date of service of the orders under
Rulg 15 Rule 18 or Rule 21,

Appea:

AT‘V ABSEISEE N rECRIDT of an

16, 24, or 22 shall be smitled 1o Tl gn apresl ags!
order before the Commissioner the

the Executive Officer of the Munioips:ilv. 22 1he case may be.

Such appas!l shall be fled within 30 dave of the receint of the
order, n ‘the p:resz‘.s'%bad form andg verified o ihe orsscribed

manner along with gnce of pavmen: of undispuies tax,

Appesls Tiled otherwise than in the prescrined form and verifisd
in the prescnbed manner or not ascompanied by the evidense

of payrent of undispuled fax ehall be lreg i@d as invalid.

ihe appes! beyond 30 days from the date

e order agains! which the appeat is flied may
sy the Commissioner, the Uhief Executive Ufficar
er of the Municipally, as fhe case may

approprizie cases. Delay beyond 80 days

shall not be condonad
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On receipt of an appeal Tomrmasionear, the Ohisf Executive
DHficer or the Dxecutive Officer of the Municipality, a3 the cass
may oe, shgl affer hearing the assessee and the assessing

oificer and after gelting inguiries made through the officers as
may e consdered necessary and appropriate, pass an ordsr

¥
refus ng o interfere, redusing, or enhancing the APV and the

pi the Commissioner, the Ohief

syecutive Office, as the case may be,

Previse the tax as goted i such
arder Any interast or penally levied on the tax shall also be

revissd proportianately on the basis of the appellate order.

Roviow

The Commisswoner, the Chisf Zxecutive Officer or ihe
Lxscutive Officer of the Munigipality, 2s the case may be may
algo pick up 2 case for review of the Scrutiny order passed by
the sssessing officer under Rules 15 or 18, on hisocwn oron g
reference bemg made by the zassessing officer, and pass &
written order, afer considering all the facte on record,
modifying the APY and tax as considered appropriale. Providad
that no order increasing the APV or the tgx shall be passed
under this Rule, withoul giving the sstesses an opporiunity of

baing heard.

No order shall be gﬁsczeff under this Rule after the and of the

financial vear following the financial vesr to which i reiales

FRavision

Any order passed under Rules 15, 16, 21, 22, 23 or 24 may be
referred by the assessee for revision by a Revision Commitiee
appointed by the Municipality within 80 days of {he receipt of

such orders.
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(3]

The revision application shall be made by the assessaee n the
prescrived  form, verified  in ihe prescribed manner  and
accompaniad by evidence of paymeni of the undisputed ta

The revigion application filed otherwize than in the prescribed
form ard vernfied in the prescribed manner or not agoompanied

by the evidence of paymeni of undisputed {ax shall be frealed

On receipt of the application for revision, the Revision
Commities appoimied by the Municinality shail on the basis of
the record, woluding the contents of the appesi, angd ailer
making inquiries as considered necessary, pass g written order

aacegt%*zg fu?fy or ;:-ari%a‘%fy of rejacting the revision application

All revizsion applications shall he decided within 90 davs of the

recaipt by the Revision Commities,

The orders passed by the Revision Committee shall be fingl

and not appeatable in any Court of Law

Notwithstandmg anvihing confained in the previous sub- Rules,
the Stzte Government may assign the powsars and funclions of
the Revizion Commities, under sub-Fules (1) to {4) above, o

the Tripura Stete Property Tax Board,

Mode of Payment of Tax

“aymenis dus under these Rules shall be made in cash or
through acoount payee chegues or bank draft payable st any
branch ¢f 2 bank within the ares covered by the Municipality.
The payments shall be made only with the chellans in the
prescribed form and filled in the prescribsd-manner.

Such pavments may be made at the specizl receipt counters at
designated offices of the Municipalily or in any of the bank
branches specifically designated by the Municipality for this

purpose throggh 8 public notification.
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1} Yhen allowed assessss may also make paymentis by elgctron

transfer using elecironic payment gatewsve.

i35 The sounterfoll of the chellan meant for the assesses shall be

retamed by the assessee as evidence of payment

27. Recovery and Collsction of unpaid fax

-

(%) if the tax s nol paid within 3 monihs of the cus date under

Hule 18 the recovery may be enforced through one or more of

nt
the actions as provided under Section 215 (2 of the Act. The

! |
asseossing officer may also fiig an appiication before the Public
Demand Recovery Officer for recovery of Ihe tax by way of sale
of p?'ﬁ{)ﬁ?tf\;w"ﬁi}v%ﬁmi% and immoveahle-in sccordence with the
provisionsg of the Tripura Public Demand Recovery Act, 2008

{Act 7 of 2008),

at of the prcpérty tax, including intersst and

{2} land ar building and such occupler
% o3 fa

reimburserment by the owner or

rent payable by such oscupler.

{h) Any parsenr who may e in unauthorised oscupstion of
Or bLIaz&?

unautnorissd occupatinn,

in respect of the period of such

or

Frovided ihal recovery of such tax under 2(b) above shall not by iself
conter upon such person &ny right or fitle in the same tand or

building.

the tax due becoming less than the iax already paid by the sssesses,

the sxcess shell be adjusied zgainst any tax due n the financial year



inowhich such refund s determined or in the succeeding financial

year ()

30.

31.

o
—

Assessment of Lands under illegal ccocupation and

buildings constructed unlawfully

of any tand o buliding in the hands of g persen
uncer Rule 4 {33 of thesg Rules shald not confer legsl

>wnereoip of the said land or buiiding on such person.

Assessment of any uniawfully consiructed or reconstructed
suliding undar F-iu%é 4 {4} of these Rules shail be without

al may be iaken againsi that person.
Nothing containgd in the Rules shall preclude the Municipalily
from proceeding zgainst such person under Rule 31 of the

Tripurs Building Rules 2004 and the owner shall net be entitied
o any compensation of damages dus 1o any action taken by

the Municipallly under this Rule 31,

Motice of construction, re-construction or demolition

of buiiding

if a2 buitding is constructed or reconstrucied in a Municipal ares
the owner shall give notice thersof {0 the copoermsad assessing
officer of the Municipaiily within fiflsen days from the date of

complelion or ocoupation of the building, whichever is sarlier,
# F

Hoany building in 2 municipal area is demolished or desiroved,
the owner shall, uniil notice thereof is given 1o the assessing
officer of the Municipality, be lable for the paymen! of the
propersy tax, which would have been leviable had the building

not been demclished or destroved. =

Notice of amalgamation or separation

Where any area 18 incluged as a resull of amsalgamation o
excluded as 2 result of separation the intimation of such

amaigemation or separalion shall be sent fo the concerned
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32,

F4
7 N
(d}

.
(9]
-z

the WMunicipalily within 15 gays of

¢

=l formahties The transferor shigll unll notice

th

of amaigamation of iz recsived b 255855in

h
{‘}

el

officer of the Municipaiity, be Hable for the pavment of the
proparty  tax  owhich would have been leviable had the

amalgarmaiion or separation net igken place.

Assessment of property tax on properties transferred
or ascguired in the middie of the financial year as a
result of construction, demolition, amalgamation or
senaration

The sroperty t2x up o e guarier of the financial vear in which

the ‘rz

Fthe goarier i which the nolice was

recewed Dy 1

officer, whichever is Iater, celiculsied

o shali bhe lsvied on the transieror and the
eIReie z remaining gquanters, caloulzisd on pro-rata
Bosg oz shall be levied on the iransieres,

officer of the RMunicipaity from the Trensferor. within the time

the oroperly t@x up 10 he quarter in which such Intimes

received by the assessing officar

fooas

ﬁ}

of new construction during ithe flnancial year the
propgriy tax would be payable from the guarter of the financial
vest in which the property was compleled or cocupied,

whichaver 15 earlisr,

Revord to be maintained by the assessing officer

.

Each assassing efficer shall
&) Record the detals of all returne received under Rule 14 in
a regisier in Form No .1,

2

the paymenis made under Rule 14 in the relevent

£

ginteld

5
-3

olumn in the sbove register on the basis of verifloation of

[
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34.

{1}

{2}

(g

trensfer of money o the designated bank account of the

E

Reoord of 2t orders geesed untder Rules 15 o7 16 shali be

T s rsgisier it Form MNo. 2 giving such

oetizilare 2 R T srxoTents received
S LnETE D otzIncnssn T ThE e svant
ST ome nTnEnE "nem Rl Itogmz s
¢ i Form Noo oov s o—aee ER N

be recorced in the reisvart o LT ot s TR TTET

Where sny orders are urser Solgs D0 LD o0 L3

appropnate  changes bz meds oz orozoztze

mzintained at {ai, ic), sbove aefier reco-o -7 202

22.1 Or 23 s prasioToo

ﬁ-‘*SZ}u

m@

of the order under Rule

Forms

AH reiurns under Rule 14 shall be filed on Form HNo. 4 and

verified in prescribed manner g5 indicated therein,

Netice under Rule 16 (1) reguiring the asssssee to file reium

snalt be op Form No. 18

Motices for hearing under Rules 18 or 19 shall be seni in Form
No &

Crders nassed under Rules 15 o "8 =28 be on the Form No.
9.

Nopiice under Rule 17i2) shail be in Form No. 11,

Motices for hearing under Rule 21 shall ke in Form No. &

)

Orders passed under Rule 21 shall be in Form Ne 77,
Notice for hearing under Fule 22 sheil be in Form No. 7,
Qrders under Rule 22 shall be passed in Form No. 16,

Appes under Rute 23 shall be filed in Form No, 12 ard shsail

be verifisd in the prescribed manner.
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(111 Nonees for heaning undear Hule 23 sheli be in Form No. 15,

12 Orders under Ruls 23 shal! be pasced in Form Mo, 16,

{13y Notos of Review under Rule 24 shall be in Form No. 8

{143 sw orger undar Rule 24 shall ne passed in Form No, 16
(tR) Revision Applicston undsr Ruis 25 shall be filed in Form dNo,

2
13 and verfied in the presoribed manner,
{18y Motice for hearing under Rule 25 shall be in Form No. 18,
i Revision order under Rule 20 shisll be passed in Form Mo, 18

{18Y  Motices for recovery snd colfection under Rule 27 shall be sent

i Form Mo, 18,

18 requiring payment of any lax, inferest or penally
the
g?ﬁﬂ: har

35, Fowars of the Commissioner, Chief Executive Officer

or the Executlive officer

{1} The Cammissioner, the Ohief Exeautive Officer or the
Exzcutive officer of the Municipality, as the case may be shall

P

{&) Allpcate the work relating 10 property tax assessmant and
collecticn  among the assessing officers, in whalaver
manner considered appropriate. The orders once ssued

shall remain in force untll modified or canceled.

il fssue directions {o reguiate the waork of assessment and

collection of tax in any manner considered aporopriate.

-

38, Relief in ceses of excessive ingrease in the tax hurden

{1y Whergver as 2 resull of commg inte force of these Rulss the

53

aroparty tax pavable by an assessee increases by more than

i

25 percent of the tax paid in ithe preceding vesar, then
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o

3

.

notwithsianding any:mng comigined 10 ihe Act, the tax payables
Tex pavable in the tirst vear of change shall e the iax in the

pracading year plus 25 pereent thereof.

ihe tar payeble in the second year shall be the fax in the

r‘ r P

preceding year mentionasd above plus 50 percent thereoi,

And so oan unil the new leval of tax s reached.

instance i the tax payabie was Rs. 2000 in fthe financial vear

T-12 and after coming inio force of new FRules 1 works ouf to

vable would bs

Finangial year Tex

Z2012-13 Rs, OO0 plus 500= s, 2300
2013-14 Hs 2000 plus 1000=Rs. 3000
2014-15 Re 2000 plus 1500=Rs, 3500

o~

Lo

Repeal and savings :

The Tripura Municipal {Assessment and Colisction o

¥
bt ]
o
gl
b
—r
&

Taxy Fules 2004 which was  brought  info force,  vide
Netification  Ne F.1434UDD/20D03,  Dated 079 Deo 04,
pubiished in the Extraordinary issue of Tripura Gazetls on
December 13, 2004 A0 is hereby repeated;

Motwithstanding such rapeal -

Anyihing done or any action feken or purporied to have been
dong o zken lncieding any notificelion, Mmspection, order or
notice made or ssued, or any appoiniment, confirmation or
declaraton made or anv lcenss, permission, authgrization or
exgmplicn granted or anv document or instrumant exscuted or
any direction given or  any  procsedings tgken or any

confiscaiion aciudoes or any penally or fineg impuosead) under
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ereby rapesiad shall be deemed to have been done
orfesponding provisions of this Ruies:

or taken under fhe

[

pesessmaent and oo

gction of oreperty tax pending Ior the
the vear on which these Rules are brough

continue  {o

be in acoordgnce  with

procedures prescribed in the Rules hareby repealsd,

the
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I orm 2: Reyister of Orders Passed

Form?
Register of Orders Passed
i F&un%dpai Hasessoenl and Collection of Pfc\-;ie Ml ao e
[Chause ool Subride {f e Rule 33, read wilh Rude 1518

liarma of Buncpally _ N Kame offficer Fassing Onder ‘E‘ Fewciges
_i j
: i
| I ﬁi&lﬁjia Hymg o Cwnd Wi o, with breof -iii;:{-ade{d Fay P ot Dot [ Deteal Do lateef | felaaf amaris £
18t _9‘ ADRIITE AL ey 11O W) o anof | Datgof ncer TR cntochl Yeat| Tox hsesed ader Rule | Tav fomand Serdisof L‘; w o T Pagmant RIS
Bafoxidlieg | 1 Groaplar Hame ol Bone thule 1507 Rule _ fagmant | Paynent any
) Ratum h H (inder ‘
Helding Ha, i
i Rulo (30 2617 Datoof Ouder 1 Benoont
I ; ]
K ! 1 i § 4 7 g § il 2 i o £ % % 1 4 p

ok Didet

Page 26 of 48




Mame of Muslcipality '

Form 3

Register

of Orders Passad under Rule 21

Formd
Ragister of Orders Passad under Rule 21

Tripusa Munécipa! (Assessmant and Collection of Property Tax), Rules 20146

{Clase fdb of Sub-rote {1 of Bole 33, read with Bule 21}

Name of Officar Passing Crdar

iinﬁx;ue. Marme of Owher Panalty Levipd ' ‘ Modified Tax Demand
LMo [identification] | : Finaneial Your
I Cetupder
Mo,
Dats Amount Rule {22 t0 25} | Date of Culeg [ Al
H i 3 g 45 8 7 . ' "

AR R YR

fiahe oo
O IR O

Ui

W

D s of

Pament

{1 of
Faymant

Tax Paymaat]

Remartks, if
any
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Form 4: Annual Return of Land and Building

Form4
Annual Return of Land and Building
Tripura Municipal {Assessment and Collection of Property Tax), Rules 2014
[Bub-rute (1) of Rule 14 read with sub.sufe {1 } of Rule 34]

Hame of Bunicipality

Unigque tdant L Finaneial ¥ esr
S | S
Holding Mrumbser i
i 1

Gatyrn I Tick e & P e PR S o
Haturn ok e saprogreate ) | H;Oncma: | i Fevised

. I g :
i Fovised Betum ien mention e gake and Dete of |

[Acknowledgment No

apk powteggment rumper of filing the Oz Fiting

i

4 lone z Ward.

3 Property Address:

1 Neme olthe Ownan E SrrrGmt
Name of the Tolanes g,h SheitBmt 3. Shei/Smi
4. Shi/Se B Shea/Sme
Fathers | rusbands Name: (only In 083 |
o Cathers ! rhusbaods Name: fonly in oa Ieteptione
wof incivicusl and Singie tMTIEISan
H
Address for Correspondence (oresenty {4 differend from }

4.3} ]

4 Maiure of Gwnerstip (Tick the eporooniate oni)

ncvigugl {sgiedioing} 1Comgany
Chamiable Umentzativns Patnemship Hom

tocai Bodies iTrust and Sooietles

T S — - e

Others, {apecify) -
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oR

i

Fos !

Bircs ] s
Fidcha i
SemiFncs :

,rum

Mt

vt

Futchs

Hature of ﬂf:age

[y
i ]
108 S

Carders

Fhmn ry-,’-rvl inr ik
RIE, INEN MENUON NG

Offices of Polineal Orgs

[UER

£

Siatham [ Playground | Farke

5w E?“E“I'T‘ E‘a:r  Gymirasir
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2. Total Annual Rental Value of the Property [D, 1 {i) + {i}]

Ks.

1. Compute Annual Property Value of the property

i Bullding *

Plinth | Unit Area Muitiplicative Factors ,,

Ares, atue (Rs.} | Structure . Occupanty | Usage Age FaTior .

s, ft. Factor | Factor Factor

{al (k) {c} {d} {e} (7] 2
{ by
i
i Total
i) Voront Lored as per Rule 15
| Arez inexcess of 3 times | 25% of Unit Area Value APV
the taxable ares, {in 5q. {Rs
1.} [Refer 8]
(&} i) fcl=(a) x {b}

{1 Tax on Land and Building @

e of Total Anﬁ_uai Pra;&erﬁ?v;ﬁue Hs,

{1 Tax for Street Lighting @ .............% of Total Annual Property Value  Hs,
{1t} Tax tor Conservancy @......% of Total Annual Progerty Value Rs.
Tatal Tax Rs
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T PAVHET OPTIONS

1 Choose the Payment Cplion o Tax %or Retums Fisd oy Juns 30 (Tick the Option)

[

'%ﬂ: time B} paymed - By dume 30

Half veardy payment - Half azch by June 33 a

Quertedy payment - Oneforth sach by 30 J

3 Paymes of Tax fﬂ{ Retuns H(ca Aher dung 30

}Qﬁanezﬁ? rayment - Onmfogh sach by 30 Jure, 30 Segtemper. 3¢ December, ard 15 March

s, 31 December and 15 Bach

Wote: Payment for the quarters preceeding the date gflﬁémg of returm to be made within 3 days of filing the returm or irach
15, whichever is carfier

b e eme i Dok detlers), sonvwil o L residend of
..................................................... ereby cartify that the sbow delalls ere frue 10 my knowladgs and beligd | submil the self
assessment 1ax retum in fre cepecly olanowner focupier L {mertion capacity and posiion held, ¥ oooupien for

'tia = ;aiy A e Vurther declars that | am manng this refum momy ceoadtv 83 anct | em also compatent

o make his retum and w:'}‘v i

o

B Signature of owner [ ooounier (with 3, i non-indrigual

rvceerimea e 5% T8ET for Acknowlodgment (Read over o owneriocoupier of the BIORETF e
A\.kncwieﬁﬂmeai for Reseipt {For Office Use only}

Financial Year: _ ' Aséécwieéﬁgmem No: N : Receip"c“Date: -
Hame of Owher fOctupler ' Unique ldeatifcation
Kamber
Space for Saal Fecehwrs’ Signature:
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Form No. 5 Notice for Scrutiny Assessment

Form No. 5
Notice Tor Sorutiny Assessment
Tripura Municipal {Assessrmgnt and Collection of Property Tax), Rules 201 %

[Bubrule (2} Rubte 15/ Sube-ruele (4 of Rule 16 read with sub-rule {3) of Rule 34]

To
(marne) - Holding No-
L [address) 6 ST
{address) Financial Year. |
e {Editres sl

Bear Sir 7 Madam,

Sub: Motice for proposed assessment under Rule 15 (2) /16 ()

Thiz is in eference (o the Property Tax Retumn fled under Rule 14 (1) [ 16 {1) vide Filed
DR e e 4 DO return fled under Rule 18 (D

Tﬁe"ft}%iwing information in the Return appears (o be incorrect { No return has been filed
usrder Rule 18 (1)

Plmh Area

Froperty Tax

I therefore propose (o modidy (he ARV and the propertty tax on the basis of the
information avaiable with the municipadity. In case, you disagres with the assessment

3 and the proposed increase, you may present your cass with all availeble records sither
in person o through an authorzed represantalbe on .o 8
AWM o the chamber of the undersigned.

i case you fall o appear on the appointed date and time or otherwise explain why the
AT and the Tax shouid not be assessed as above, the assessment will be famed
under Hule 15 (3) on the basis of the infornation awailatie with the municipality as
indicated abowe,

PLECE e, 'A’ssezﬁsmg Orficer with seal and names

s ) -
- i

DR i e Address
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Form No. 6: Notice for imposition of Penaity

FormNo. &
Notice forimposition of Penalty

Tripura Municipal (Assessment and Coliection of Property Tax), Rules 201%
Ruis 21 remd with sub- z‘use {6} of Rule od]

To
{nams} Holting No
{ndoress) UThE
iadiress) Financial Yearn
{addrens)

Dear Sir/ Madam,

Sub: Notice under Rule 21

Penalty under Rule 21 15 levable for the fallowing reasons’ (Tick whichever m

applicable )
Under Sub Rule 1ofRule 21 a2 &
{a} IRETI . o owhich e
financial vear

Mmoo
—? 1]
h
m
i

v ot 10% o h»ﬂ Tax of
id at the 2nd of the zbows

Under Sub Rule 2 of Ruie 21 & penalty of

under Bule 15 is leviable as the excess o sxtes
self-assessment under Bule 14 or Under Scbh-Rule
109 of the fax charged under Hule 19 is ladable.

0% fth tax paf d m
. “g
iad,y

) & penaity of

Before lewing the penally | vou are ghen an epoortunily (0 show that the abowe defandt
was for & reasonable (aUse.

You may present your case with sl available records either in person or through an
2 authorized representative on ... 80 . ... AM/PM in the chamber of
‘the undersignad.

in case you fail to appear on the sppoited date and lime or otherwise explain why the

3 penally should not be levied as abowe, the penally shail be levied withouwt any further
intimation,
Plage ... Azsessing Oficer with seal and name
Date . Address
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Farm Mo, 7 Notice for Rectification of Mistakes

Form No. 7
Notice for Reclification of Mistakes
Tripura Municipal { Assessment and Collection of P_r_a:}éerty'ra.x), Rules 2010
{Rute 22 read with sub-rule {8) of Rule 34}

T
I (rame} HMalding No;
..... S ... {=ddress) UING
. {address) Financial Year

{acldreas )
Dear Bir f Madam,

Syl Notlce under Rule 22 of Tripurs Municipa! {Assessment and Collection of Property
Tax} Rules 201 ¢

Following mistaaes apparent from record has been noted in the returm filed under Rule
14 f Cirder Passed under Bule 15/ Order Pessed under Ruie 18

{2}

{12}

2 ithaerefors propose (o pass order under Rule 22 on the basis of the above.

Before passmg the ordsr, you arg given an opporiunity o file ‘your &bjeatéﬁns, if aﬁy with
sunporting svdences,

Yeou may present your case wilh all awilable records either in parson or through an
4 ‘mahorzed reprasentatie on . .8t ... AR/PM in the chamber of
the yndersigned,

In case you fail 1o appear on the appoinied date and time or atherwise explain why the :
& proposed rectification should not be done, the order under Rule 22 shall be passed on
aboa tines,

e

PLACE . o Assessing OFoer with seal amnd rame

Date ... ... Address
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Form HNo. 8 Notice for Review

Form No. 8
Notice for Review
Tripura Municipal {(Assessmeni and Collection of Property Tax), Rules 201t
[Rule 24 read with sub-rule {13} of Rule 34}

T
(name} Hokding Mo
| {sdtress) Ui ]
{aokirgss) Financial Year
(address)

Dear Sir / Madam,

Sub: Notice under Rule 24 of Tripura Municipai {Assessment and Collection of Propoery
Tax), Rules 2016

Following facts apparent from record has been noted in the Order Passed under Rule 15
{ Crder Passed under Ruls 16 and consitiered for raviens:

(=)

{b}

{c}

{c)

{e} :

Zz | therafors propose to pass order under Rule 24 &n the basis of the above.

Before passing the order, you are glvan an opooriunity (o fle vour objections, if any with
supporting evidences.

You may prasent your case with all availlable records either in person or through an
4 authorized representative onon .. . oat . ANMPM In the chamber
of the undersignsc,

In case you fail o appear on the appointed date and time or otherwise explain why the
a proposed revew and amendments snould not be done, the order under Rule 24 shall be
passed on abowe hings. ’

P

Commissionsr / Chief Exscuthe Offcer /

Place . . ..occiii e Exonutive Oficer

Date .. .. Address
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11w

Form No. 9 Order Under Ruie 15 {3}/ 186 {3}

Form No. 8
Order Under Ruie 15 (3}7 16 (3}

Tripura Municipal (Assessment and Collection of Property Tax), Rules 201%
{Sub-rute {3) Rule 15 or sub-rule (3) Rule 18 sub-rule {4) of Rule 34]

O
_{name) Holding Now
L {address) LN
.. {agdress) Financial ¥ear
... {sdgrsss} N

Further to the ndtics served on vou under Rule 15 (2Y 7 16 (23, Afler considaring your
4 chigctions and glsc the return fled under Rule 16 (13, the APY and property tax is
assessad as Dliows.

APY
Proparty Tax
Tax Paid {Under
Rule 14}
Tax [ue
Achaanforpavment of Re. ... .. .08 enciosec. You are requirsd 10 pay
2- the property fax of Rs. ... . .. ... wiihin 30 davs of senecs of this nobce
" In case, If vou fail 1o pay the amount within the perod specified abowe, you ghall ke
¥ Jisble to pay Intersst as specifed in Rule 20 of the Rules.
& Non payrment of tax by the due date will also make vou liable for penalty under Rule 21
FLEOE .o i i Assessing Oficer with ssal and name
[ 823 1 SN = Addmess
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Form No. 10 Notice to File Return

Form No. 19
Notice to File Return

Tripura Municipal (Asssessm@nt and Co! ection of Property Tax), Rules 2016
[Rule 16 read with sub rule {2} of Rule 34]

T
_{name} Holding No:
. {address) LN
(address) - Financial Year
(address) '

Dear Sir/ Madam,

Suly, Notice under Rule 18 (1) for filing of Property Tax Returmn for inancial vear .
14} g ¥

As perrecorts, you falied 1o submit your property
1 under Rule 14 is nal valid. You are directed to fils
days from sendce of this notice

your retum in Form No 4 within 30

In case no retum s fled the assessment wouid be framead on the basis of information

tax return under Rule 14 7 Rﬁium ﬁi&d

2 available with the municipaliiy.
Place ... Assessing Oficer with sesl and name
Date oo Adddress
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T

Form Mo, 11 Rotice 1o enter Premises

Form No. 11
Notice to enfer Premises
Tripura Municipal {Assessment and Collection of Property Tax), Rules 201§
[Rute 17 read with sub rule (5) of Rule 34

To
. {nemae) Hotding No
. (address) LN
e - '{'éddre-ss} Financial Year
......... e {address) '

Diear Sirf Madam,
Suh: Notice under Ruse 17 (2)

Whersas # i3 necessary 0 wrily the plinth area / land ares / identity of the owner or
¥

1 . s . L
oucupier of the properdy, and for this 1 5 necessary to enler ine property
Yoy are hereby informed thar BhifSmid o .. [rame ofthe
g authonsed person) designated as ... .. lexac
designation of the search oficer] - has been authonsed (o enter your propedy for the
EDONE DUPOSS
3 BEIEML e, PIODDS ES B0 VS your Dremises ai
LLLBMYEDMON L
4 in case this s not comvenient 1o you, you may xindly contact him ai islephons number
... 1o fix & suitable time and date.
5 in the svent, you fall to conperate with the desgnated officer or fail o comply with the
notice, a penalty upto Rs 2,000 may be imposed under Rule 17 (4} for each defaull.
PIEC8 v o e Assessing Officer with seal and name
Bate e - Address
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Form Mo, 12 Appsal under Rule 23 beiore the Commissioner !
Chicf Executive Dfficer / Execulive Gfticer
Form Mo, 12
Appeal under Rule 27 before the Commissioner / Chief Executive Officer/
Executive Officer

Tripura Municipal {Assessment and Collection of Property Ter Ruiss 201€
[Bee Hule 23H2) read with sub rule (10} of Fuls

fpopee! Mo e e L Forthe vear 2000 20

PAappeal No. o be flled in by respeches munioip

Particulars Dotaile

4 Mame and Address of the Ap
z Hoiding Number and Fropety Addr
3 Unigue identification Number

Financiat Year in connection with whinh e
appas! is profarred

ame and Designahon of ihe Sssessing
Officer passing the Order appested ageinst

Fulg under which the Order Passed snd doete)
of Deder

g Tho dale of servios

Admitiad {ax hahilly under Rulz 14 (1) 718
{43! Ciherwize [Provide gate of pevment,
ancinse copy of challan! {Note: The appeal
zhall be treated as nvalid in caszc
gvidence of paymant of admitted tax is
not enclosod - Refor Rule 23(3) 1

Addeass (o which rotices may be sentio the
appeliant

10 Helef claimed in appesl

Signature of Appellan




% A, Statement of Facts

B. Grounds of Appeal (With necessary supporiing evidences)

. List of Docwments attached

[ D. Form of Verification

Ey crrcenieamrneneneeeaeeneny SO dRUGhtEr 0F Lt thie appeliant, do hereby
declare that what is gtated above is true to the best of my information and belief,

Plage . oo | Signature of Appafint
Date _
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Form No. 123 Revision Application under Rule 25 {1) before the
Revision Committee

Form No. 13
Revision Application under Rule 25 {1) before the Revision Committee

Tripura Municipal {(Assessment and Qé%iecﬁon of Prn;ﬁerty Tax}, Rules 201¢
[Rule 25 (1) read with sub rule (18) of Rule 347

Reforence Applhcation MNo.

e Forthe year 2000 20000 L

[Reference Application No. 10 be fillsd i by receiving oficer)

Particulars

Details

1 Name and Address of the Appeliant
bt Holding Number and Froperty Address
3 tnigue ldentification Number
2 Financial Year in conmeciion with which the
resdsion application is preferred
Mame and Designation of the Officer
g paszing the Order against which redsion s
snught
& Ruyle under which the Order Passed and
date of Order
T ‘The date of sendce
Admitted tax lahilty under Rule 14 {137 18
1y F Oiherwise [Poovide date of payment,
enclose copy of chalian] {Note: The
28 revision application shall be treated as
Anvalid in case evidence of payment of
admitiad tax is not enclosed - Refer
Rule 25 (31}
N Address to which rintices may be sent 1o
the appellant
10 Relief claimed in revsion

Signature of Appellant
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&, Sistement of Facts

8. Grounds of Revision Application (With necessary supporting evidences)

0. List of Documents attached

D. Form of verfication

IR . sonldaughter of . ... st rrat s nan e nnnn the applicant do hereby
deciare thaﬁ what is stated above istrue fo the best of my information and beliek

PIZGE oo Signature of Appeliant

'E}at@; _ P
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Form No, 14 Challan for Payment

Fora Mo, 14
[Hne FHoln #8423 resyd with sub rule {19} of Fula 343

hallan for Paymarsi of Tax Dias

{Fane payers Loy

Harme of et

Form Mo, 14
[Soo Fufo 2502} read with sub rute {193 of Rule 343

Chalian for Payment of Tay Dusy

e

sors' sy

Hama of Qwnpr

Pr

migas Mo

Prrammiaes Mo

Lirdopser b

rtfiezativae Mo

| Lirpquie ddsnifigation Ha

Peoprcy Arfdpang

By dolu

Fropierly Adidiesg

Prrespanety At

o Mo, T

7 Fto A%021 resd writh sub rule (1) of Ruln 74]

Chatian far Paymant of Tas Duas

o' {ingyl

RE SN & R

Franunns i

Dotnila of Faymant Arreunt (b Rt

Dataiis of Payroant fmount {fn R

Tntais of Pyt Amornt {le 8o}

FPraperty Tex Dues - 2o Assessmont
FY 20, L F0 o

Tang Tams oo

fopnarly Faymant STk § 020

Didartnddy Paynept (Tl 17 273/.45

Fropacty Ton Osead o Do

Propsriy Yax Duss - Jelif Asgessmant
[ 1+ JOU

ik Thrg Fayrner
Grmifeyenarly Oaypnent [Tk F0T

ity ¥

A

et {7 ISR

Proparty Tox Duss - Salf Avsacqmang

(Tt 7 2Y

to s

Drressn on {oaridd .. ftmanch

| ipesan o

Sipmatture of (g

Digstiy

Ceales

Bropariy Tox Dues - DNemand Property Tay Uuas - Dmmand
Pl Owatar Mumsh sk 2refar Burntasr Civyfa
foral Toiat Totat
fim s, e e e - N} Hiry wporredw e [T e by wanets ]
A e temsedar ooy menndrd of By Lo e by tepwdes av armount of fs L L
CastithenueMHank Drall videinstument Mo, arut datod Cashlhegre P ack Daft vitk Insirureent bio

Racaiving OHicinds Son, Bgoatore arvd Oala

Heopiinng Qe

e Seal, Slgraturs ana Daie

Pl A% oF 4R
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Form No. 15: Notice for Hearing under Rule 23725

Form No. 15
Notice for Hearing under Rule 23/25

Tripura Municipal {Assessment and Collection of Property Tax), Rules 2016
{See sub-ruie (11} {16) of Rule 34 read with Rule 23/ 25]

To
.. (name] Holding No: _
e (BddrESS) N
. {address) Financial Year
........... {address)
Dear Sir/ Madam,
Su

Appeal | Ravision Number

This is in reference to vour application filgd under Rule 23 ' Rule 28

andly

You may present your case with all available records efther in person or through an

o authorzed representative on . a8 L L AMPHM IR the chamber of
the undersigned.

=S

in case you fsil (o appear on the appointed date and time, the order on the spplication

3 undder Rule 23 / Rule 25 shall be passed on the basils of infesmation on record
PIBCE i : Appeziiale / Revision Authgrity
Date ... e : Address

‘?
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Form No, 18 Order under Rule 22/ 2372417125

To

Farm No. 18
*OrderunderRule 22/ 2372417125

Tripura Municipal (Assessment and Collection of Property Tax}, Rules 2016
[Sub-rule (9) 7 {12}/ (14)/ (37} of Rule 34 read with Rule 22 ¢ 23/ 24/ 28

{name)
- {addrass)

.. {address}
{address)

Dear Sir / Madam,

Haiding Mo
LN _—
Fihanci_a{ Year

Sub *Order under Rule 22/ 237242

This 15 In references 10 the Notice dateg |

and the hearing held on

ORDER

Date ... ..

* [Stike oul whichever is nof anpficabie)

Assessing Officer / Appealiate / Renision -

Authority

Address
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Form No, 17 Order under Rule 21 {137 (4)

Form No. 17
Order under Rule 21 {137 (4)

Tripura Municipal (Assessment and Collection of Froperly Tax), Rules 201¢
iBub-rute (7} of Rule 34, raad with Rule 21]

(name ) Holding N
_{address) LN
{addrass) Financial Year
. {Bddress) ' '

Do S Magam,

Sub Order under Rule 2% (117 {4

Thas i3 in eference to the Ngtice dated and ffe nearing haeld on

1
i ORDER
- O the basis of faois brovght belfoie me, | am of the view that the dofaull on vour part
was / was nof withou! 2 ressonable cause for the reasons indicated beipw,
4 Apenalty of Re ..vnnns . islevied, You are required to pay the same within
30 days of the service of this order, The Challan of this purpose is enclosed.
Pigce ... ... .. - Assassing Officer with seal and nams
Date . Address

* {Strtk e ool whiche ver is not apphicable

Page 48 of 48



Form No. 18: Notice for Recovery and Coliection of Urzz - 7

_ Form MNo, 18

Notice for Recovery and Collection of Unpaid Tax
Tripura F\:’%uﬂfc;pal {Assessment and Collection of Property Tax), Rucse 217,

[Sub-rulz (2} of Rule 27 read with sub-rule {18} of Rule 34]

[ P

To
L {mBme) Fremizes Noo
(mtidrass) LN '
{addres Financial Yoar
{aidres

™

Drear Sir S Madam,

Sub: Motice under Rule 27 (2)

1 Fallowing propsrty taw demands remains unpeid for 2 penod exceading 3 month since
the due date:
| .
! Dues
— . Rute under which . .
Financial Year Order Passoed Date :
' s Tax Penaity | intcrest  Total
|
i
- i : ;
You are required 1o pay the above dues within 3 ve of the sendce of this notice and
z produce the evidence of such payment in this office elther persanally o through an

authorised representatie

in case you fall to pay (he dues within 30 days, one or more of the actions providec
3 uridar Rule 27 whil bet kan Lo recover the dues . These achions may incipde
disoonnection of water / disconnaction of power ( application in Count for recovery.

Place ... .. Assessing Oficer with seal and name

Date AHodress
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By order of the Governor,
SRl
{ ,‘1 |
U
{ Angshuma&q Dmf Fa
Additiona! Secretary o the
Government of Tripura

To
The Managar, Government Press. Agariaiz. He (e reguested o publish the
Notification in next issus of Tripura Gazette. 180{one hundred fifty] copies of %‘ﬁe
H I
T

. Y

5 0 1)

[ta e

Motfication |

nook shape may kindly be sent 1o this Departmen

The Principal Secreary fo the H/E Bovernor, Tripura,
The Principal Seorelary m the Ron'bis Ohisf Minister, Tripurs

to the Hon'bie Minisier
to the Chict Seq *’et”m Tripura.
0 th» F} cinal ‘%As:mta wiben

1 \-‘“/
{ Angshuman Dey, 178}
Additional Secretary to the
Government of Tripura
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No. 1818 Registered No. N. E. 930.

TRIPURA %'

Published by Authority
EXTRAORDINARY ISSUE

Agarfala, Wednesday, August 26, 2020 A. D., Bhadra 4, 1942 S. E.

PART--1- Grders and Notiications by the Government of Tripura,
The High Court, Government Treasury efc.

GOVERNMENT CF TRIPURA
URBAN DEVELOPMENT DEPARTMENT
Mo F1(5)-UBD/BUD/ESI2020/8643-77 Dated, Agartala the 31st July, 2020.
NOTIFICATION

I axercise of the powars conferred by saction 213 read with sachion 186 of the
Tripura Municipal Act, 1984, the State Government hereby makes the following Rules, to
amend the Trpurs Bunicpal (Assessmant and Collection of Properly Tax) Rules, 2018
namaely -

1. Short title and commencemant

i1 Thase Rules may be called the "Trpura Municipsd (Assessment and Colisction of
Property Taxy 17 Amendment) Rules, 20207
{2 They shat come sdo force 4t once.

2. Amaendiment of Hule 2 ;

by the Tripura Municipal (Assessment and Collection of Propenty Tax) Rules, 2018,
{harein after refarred 1o as the phincipal Hules) in Rule 2, after sub-rule(ly, the
following sub-rule shall be inserted. namely ~

1 Circde rates or guideline rates for property  trapsactions  means
the vaiuation of lend @ the siate set by Revenus Departmernt from time to time
Property registration charges and the stamp duty are based on the valualtion
of iapg mainfame:d by e Slate Governmsasnt”

vy

Amendment of Rule 8 ¢ n the princgpal rules, In Rule 8-

{t) in au-rded), in clausein), after the words © the unit area values in different
rordwards”, the words "considering prevailing oircle rates or guideline rates for
property ransactions” shall be inserled,

{i) after sub-rute (5], the following sub-rile shall be inserted, namely -

(61 The Trpura State Property Tax Boeerd shall consider prevailing circle rates
{ie guideline rales for property transactions) for recommending foor rates of
Froperty Tax o the Municpaling”

ot

2 Amendment of Eule 7 ¢ In the principal Rules, m Fuls 7, 9 sub-rudell1), after the
words "the wunicipality ares after taking inlo account”, the words * prevailing circle
rates or guideling rates for properdy ransactions” shall be inseded.

_

b

P

By order of the Governaor,

{Kivan Gitte )
Becretary to the
Governmeant of Tripura

Printed at the Tripura Government Press, Agartala.



